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WRITTEN ANSWERS TO QUES­
TIONS

B e y i e w  o f  C r i m t a u i l  P r o c c d a r e  C o d e

•244. SHRI P. THIAGARAJAN: 
WiU the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are aware 
of hardships and harassments caused 
to innocent citizens by operation of 
Section 107 of Criminal Procedure 
Code;

(b) if so, whether Government pro­
pose to review the Section with a view 
to ensuring justice and ^reedom from 
harassment to citizens; and

(c) the salient features of the pro­
posal if any?

THE MINISTER OF HOME AFF­
AIRS (SHRI CHARAN SINGH):
(a) No, Sir.

(b) and (c). Does not arise.
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Petition for Withdrawal of Criminal 
Cases of Conununal Riots in Sadar 

Bazar, Delhi

•250. SHRI KANWAR LAL GUPTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government have 
received any petition for withdrawing 
the criminal cases of communal riots 
in Sadar Bazar, Delhi; and

(b) if so, the action taken by Gov­
ernment thereon?
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THE MINISTER OF HOME AFF­
AIRS (SHRI CHARAN SINGH):
(a) A letter to this effect has been 
received from Shri Kanwar Lai 
Gupta, M.P.

(b) The matter was taken up with 
the Delhi Administration who have 
informed that out of the four crimi­
nal cases instituted in connection 
with the aforesaid incidents, two 
cases have already ended in acquittaL 
As regards the remaining two oases, 
the Delhi Administration are being




